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New Delhi , this the 28th day of Hay, 2003

Hon'ble Sh. Shanker Raju, Member (J)

Padam Kurnar

S/o Sh.Devi Ram
House No.1S, J1 a Sara 1
Hauz Khas

New Delhi. , ...Applicant

.

(By Advocate : ■S'/n'v-i ■ S - B ■

1. Union of India
Through Secretary,
Ministry of Civil Aviation,
New Del hi .

W  2 . T h e C ornm i s s i o n e r
Central Excise and Customs,
Directorate of Statistics and Intelligence,
Savi tari Ci nema Comp1 ex,

r  Greater Kailash-II,
New Delhi . . . .Respondents.

(By Advocate : Shn Rajeev Bansal)

ORDER (ORAI 1

Shri Shanker Raiu.

Applicant through this OA seeks quashment of

verbal order of termination 6.11.2000 with

reinstatement and consequential benefits and further

regularisation.

2. Applicant, who had been engaged on casual basis

to Till water in the coolers in his volition in the

absence of regular Driver, who was on leave, offered

his services as a Driver. Applicant had worked with

the respondents from March, 1393 to November, 2000

with breaks and had completed 206 days in a year. His

e.ofviugs; were dispensed by a verbal order on

6. 11 .2000. On filing representation, the same was

disposed of giving nse to the present OA.
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B.RaVcil ni ti i is; OA iX-ef iCled aS

applicant had worksd as a Dnvsr vN'hich is work oT a

psrmansnt naturs, ns shc>uld havs bssn apipiointsd as

rsgu1ar Driv©r.

4. It IS turthsr stated that th© inipugnsd action

has b06n taksn without a sho'w—caus© notic© and also

without assigning any rsason is aroitrary and illsgal i

5. On th© othsr Shri RajSBV Bansal, Isarnsu

couns^sl ot rsspondsnts j strc>ngly rsbuttsd th©

contsntion and stat©d that assuming th© applicant had

worksd as a Driver wdiich is Group 'C' post, nobody can

be regularised de hors the Recruitment Rules. It is

1 n t h 1 s c o n s p 8 c t. u s state d t h a t t h e a pi p 11 c a n t t h o u g h

pt i ifiai" i i y wao engaged oCi i j 11 waL©!" in cciolers was

[ja i u accordingly. Since the regular Driver was on

leave on his own volition applicant had driven vehicle

wri icn does fiut eni- itle him tor regularisation against

bri8 sa Iu P'Usu. rUf bfiei it iS Contended that in so tar

as beiiipuiary SL.atus is concerned, as the DOPT's Scheme

inas been field one time measure by Apex Court in Union

ot India and Ors. Vs. Mohan Pal 20002 (4) Scale 216,

cipp i i uai it s u i a i iii i s i i aul s L-v-i US I egected .

'J■ Sfif 1 Bansal tui thei stated that in the event

aiuy work ot casual nature is available in future

appi i iuaut wuu iu ue cunsidei" eu in pirererenc© to nis

jun iO'i s anu i i eshei s ; ur Groupi " D' posts. However, it

snai i 09 upieii bu him to compiet© with others tor

apiplU i i ibifiefit L'^_' bif UUp piUobS' W i L-h S'9 iSutlOil .

■  I have carefully considered the rival

UUi"ib0i ib iUii Ui bfiS [Jaf l- i es afid pSf UsiSU th© material Ofl
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